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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

.5.9.03 

The 	plicant is absent, 
so also Res.4. Counter 
already filed without 
s cxv ice • 14 .XC is 
iirected to serve the 
T1r 	)9 	3 
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IQ  iic.jrt is absent so als 
Res .4 • No steps taken by 
1 es.4 to file any counter. 
cfiicjal Respondents have 
lready served counter on 

the applicant's counsel. 
No Ste taken by him to 

i1e any rejoinder.I-wever 
Cali on 17.10.03 for 
rejoinder, if any. 
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